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No. 4—HLA of 2014/5.—The Haryana Registration and Regulation of
Societies (Amendment) Bill, 2014 is hereby published for general information
under proviso to Rule 128 of the Rules of Procedure and Conduct of BusinesN in
the Haryana Legislative Assembly :-

Bill No. 4—HLA of 2914

THE HARYANA REGISTRATION AND REGULATION OF
SOCIETIES (AMENDMENT) BILL, 2014

A

BILL

further to amend the Haryana Registration and Regulation of
Societies Act, 2012.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows: ---

1. (1) This Act may be called the Haryana Registration and Regulation Short title
of Societies (Amendment) Act, 2014. commencement
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and
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(2) It shall be deemed to have come into force with effect from the
26th March, 2012.

2. In section 32 of the Haryana Registration and Regulation of Societies
Act. 2012,-

(a) in sub -section( I

in the proviso, for the sign "," existing at the end, the
sign ":" shall be substituted;

(ii) after the existing proviso, the following proviso shall be
added, namely:—

"Provided further that if on redetermination of the
membership. the number of members is restricted to three
hundred or less, the same shall constitute General Body of
the Society."; and

(b) for sub -section (3). the following sub -section shall he substituted,
namely:

"(3) Where the membership of a Society under clause (1) or
(ii) of sub -section ( I) exceeds three hundred, the
Governing Body shall prepare a scheme of
determination of the electoral colleges in accordance
with such principles, as may be prescribed, for holding
elections to the Collegium and place the same for
consideration of its members as a special resolution
with consequential amendments to its bye-laws,".

(i)
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STATEMENT OF OBJECTS AND REASONS

The Haryana Registration and Regulation of Societies Act, 2012 was
notified on 28th March, 2012 vide No. Leg.3/2012 and came into force
w.ef 29th March, 2012 vide Notification No. S.O. 26/HA 1/2012/S. 1/2012
dated 29th March, 2012.

2. The implementation of the Registration and Regulation of Societies Act,
2012 in the State of Haryana is being carried out through the Registrar General,
State Registrar and the District Registrars appointed in this behalf. During the
initial period of the implementation of the Act and the Rules made thereunder,
feedback was received from various stakeholders pointing out the difficulties being
faced at various levels in its implementation.

3. The said feedback was taken into consideration and it became imperative
to introduce certain amendments in the Act, so as to make the same compatiable
with the objective. Therefore, first amendment in the Act was brought, which was
notified vide Notification No. Leg. 25/2013 dated 8th October, 2013.

4. Since there is always a scope of improvement in the provisions of any Act,
with the experience at the implementing level, some more suggestions were received
in this behalf. Pursuant to the discussion with the Law and Legislature Department
Haryana, further amendments in the Haryana Registratiou and Regulation of
Societies Act, 2012 are proposed.

S. This Bill provides for amendment in Section 32 of the said Act and seeks to
establish a better frame work with the objective to provide clear guidelines for
smooth administration and management of the affairs of the Societies registered
under this Act in the State of Haryana.

RANDEEP SINGH SURIEWA! A,

Industries & Commerce Minister, Haryana.

Chandigarh :

The 20th February, 2014.

sumrr Kt MAR,
Secretary.
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